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The 9th May 2020

No.-1/F1-103/2020, L.R.)-1218—Whereas, the Covid-19 Virus pandemic has deteriorated
the industrial and economic activities in the State of Bihar and for providing impetus to the industrial
and economic activities in the State, it is important to provide new opportunities for industrial
investment in the State;

Now therefore,in exercise of the powers conferred by Section 5 and 65(2) of the Factories
Act. 1948, the Government of Bihar hereby directs that all the factories registered under the Factories
Act. 1948 shall be exempted under clause (i) and (iii) of sub-section (3) of Section 65 with the
following conditions for 3 months from the date of publication of this notification in Bihar Gazette:-

(1.) No adult worker shall be allowed or required to work in a factory for more than twelve
hours in any day and seventy two hours in any week.

(2.) The periods of work of adult workers in a factory each day shall be fixed that no period
exceed six hours and that no worker shall work for more than six hours before he has had
an interval for rest of at least 30 minutes.

Over time wages shall be paid as provided under section 59 of the Factories Act. 1948
By the order of the Governor of Bihar
SUDHIR KUMAR,

Additional Chief Secretary to the Government.
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